CENT#AAL AJMIN. 3TR ATIVE TRI BUNAL
FRINCIFAL BENCH: NEW oELHI

0.A.ND. 1224/92

New Jelhi, this the 24th day of February, 1995

Hon'ble shri J.¥. 3harma, Member( J)
Hen'ble shri B.K. 3ingh, Member(A)

Mrs. Anuradha,LuC

separtment of Electronics,

E.R.T.L.(North,(khla Industrial Area,

Phase 11, New Delhi. eeo Applicant

By Advocate: Mrs. Avnish Ahlawat
Vs.

1. Secretary,
sovt.of India,
Department of Electronics,
Electroniki Niketan,C30 Complex,
5, Lodi Road ,New Jelhi.

2, Jirector ieneral,
Jovt.of India,
Jepartment of Electroni cs,
STWC Directorate,
Electroniki Niketan,G30 Complex,
6, Lodi Road ,New Jelhi.

3. Jirector,5ovt.of [ndia,
Department of Electronics,
Electronics Test & Development Centre,
Malviya Industrial-Area,
Jaipur(Raj.)

4. +ray & Accounts Officer,
Govt0 Of Irﬁia, -
Uepartnent of Electronics,
Electroniki Niketan,G3C Complex, .
6, Lodi Road ,New Uelhi,

5. 3hri Gawati,
w/0 3hri 3ahab 3ingh,
R/o =55, Mad anpura,
Modinagar,
distt.&haz ai bad ,Uo E’.

6. 3hri S3szhab 2ingh,
s/o shri Nathu 3ingh,
R/0 =56, Madanpura,
Modinagar,Jis tt.shaz ai bad ,
do;)o LI I ReSPJndentS

3y None '

QRU ER (®AL)
Hon'ble shri J.P. 3harma, Member( J)

The petitinner Mrs. Anuradha filed this

application agyrieved by the ofrder dated 16th March,1992
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"and letter dated 29.11.9) where Qhe was advised to prodyce

a legal succession certificate from the competent Court of law
as another Person has also claimed the paynent to be made by
the Central Govt; urder Central Govt. Employees Group
Insurance Scheme 1980 and the reimbursement of the medical
bills of the deceased l:te Shri Sanjiv Kumar,husband of the
applicant.

2. The reapordents contested this application ard
Subsequently 3mt. Qmvati and 3ahab 3ingh were 3150 impleaded
3% Respondent No. 5 amd 4. |

3. Since the ld. counsel Mrs. Avnish Ahlawat,counsel
for the applicant makes unconditianal Statement that she
May be permitted to withdraw this applicationy 350 the
present application is dismissed as not pressed. e also
submits that in case the official resvpondents do not pay
the necessary outstanding dues of the deceased enployee
then she may be permitted,if so advised, to assail that

order according to laws.

3 SOXGINGH) (J.P. SHARMA)
MEMBER(A) MEMBER( J)
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